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IN Trt: IXNTRAL A Di'llMlSTR ATIUE TRIBUNAL
principal BLNCH

NL.U DELHI#

O.A. No, 590/95
Data of decision 5,6,96

"rn-WB ll^Eukshrai'^sraminB^^an/fcmbsr (3)
Shri Bharat Sharma
s/q D.N,Sharma
Ex. Casual Labour
presently residing at Jaipai
Building Uorkshop,
Samaipur, Badli, Delhi. Applicant

(By Advocate Shri B.S. rlainee)
Bs.

Union of India : Through ^

The Generals f'lanager
Northern Railuay,
Baroda House, Neu Delhi.

2, Div/nl.R ailujay f'lanager,
Northern Railuay,
Allahabadj^

3  Sr.Sigbal " Telecomrnunicatidn engineer,
N.R. Allahabad, ... Respondents

(By Advocate Shri Rajesh )
order (oral!

(Hon'blB Shri S.R. AdigB, nember (A>
Ue have heard Shri B.S. Mainee,caunael for

the applicant and Shri Rajash,counsel for the
respondents.

2. Both counsel agraa that this OA may be
disposod of uith a direction that in the event, the
applicant files a self contained representation to the
:s,spondents. ■ ""^In four uaeks, the responden
ulli examine the same, Spd dispose it of by a derailed,
speaking and reasoned order uithin four months of its
receipt. If the respondents find the applicant
Bligibla for being included in the Live Casual Labour
Register, they uill «• eo^as per his seniority, -
and in accordance with the existing rules and

instructions on the subjsct.

2^ Thereafter, subject to the availability of
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uork, the respondents shall consider reengaglfig the
.  (J'kIspplicsnt in sccordsncs uith his ssniority^j^rulG s snd

instructions on the subject.

4. This st^ds disposed of as aboue. Mq costs

(Smt. Lakshrni Suaminathan)
•  flember (J)

(S ,R , Adi qp' )
Clember (A)
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